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NO : 56

1. 2.04 PM
2. 2.08 PM
3 2.10PM
4, 3.00 PM
5. 3.01 PM
6. 3.07PM

DELHI LEGISLATIVE ASSEMBLY
BULLETIN PART I
(BRIEF RECORD OF PROCEEDINGS)

MONDAY , THE 9™ APRIL 2001/CHAITRA 19, 1923 (SAKA)

OBITUARY

House made obituary reference to the passing away of Ch Devi Lal , Former
Deputy Prime Minister. Two minutes silence was observed as also a mark of respect
to the departed soul.

Sh. Shadi Ram raised matter relating to arrest and whereabouts of Sh. Sish Pal.
Chair informed the House that information about his arrest has been received
and further information is awaited.

QUESTIONS

Starred Questions :  Starred Questions 181, 182 and 185 were asked and orally
replied. Replies to Starred Questions 183, 184 and 186 to 200 were laid on the
Table of the House.

Unstarred Questions : Replies to unstarred questions 708 to 741 were laid on the
Table of the House.

LAYING OF PAPERS ON THE TABLE OF THE HOUSE

Dr AK Walia Minister of Urban Development laid on the Table of the House a
copy of the explanatory memorandum on the actions taken on interim report

of the Second Delhi Finance Commission submitted on 14® March 2001

Chair while giving ruling on various notices received from members informed
the House that he had received four notices from members sceking discussions on
various issues , including three call attentions notices. Keeping in view the
importance and urgency of the matter, he has given consent o the call attention
notice received from Sh. Arvinder Singh Lovely and others about panic among
residents of Delhi due to CNG cylinder balst in a car in East Delhi.

Sh. Jagdish Anand not satisfied with the ruling of Chair staged a walkout.
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10.

11.

3.10 PM

4.00 PM
4.37 PM

4.56 PM

5.10 PM

(\J

CALLING ATTENTION MOTION

Sh. Arvinder Singh Lovely called the attention of the Chicl Minister on the
situation arising out of a blast in CNG Cylinder of a car in East Delhi.
Chicl Minister made a statement in (his regard.

The following members asked clarifications:

Smt Kiran Walia

Sh. Naresh Gaur

Sh. Mukesh Sharma

Sh. Arrish Singh Gautam

Sh. Tarwinder Singh Marwah

Dr Harsh Vardhan

Sh. Roop Chand

Sh. Shoib Igbal

Sh. Sushil Chaudhary

Sh. Brahm Pal

Sh. Jile Singh Chauhan

Sh. Bhisham Sharma

Tea Break

House re-assembled. The following members raised matters under Rule 287

~— Sh. Mohan Singh Bisht ‘
— Sh. Arvinder Singh Lovely |
—Smt Kiran Walia ‘
—Sh. Bhisham Sharma (Chief Minister intervened).
~Smt Darshana Ram Kumar (Chief Minister intervened).
~ Sh. Surender Kumar (Chief Minister intervened)
~Sh. Sushil Chaudhary
~Sh. Malaram Gangwal (Chief Minister intervened)
— Sh. Jai Bhagwan
~ Sh. Roop Chand
~ Sh. Shoib Igbal (Chief Minister intervened).

Chair informed the House about arrest of Sh, Shish Pal by the Delhi Police
and his detention in Kalkaiji Police Station.

LEGISLATIVE PROPOSALS

CONSIDERATION AND PASSING OF BILLS

1. Sh. Mahender Singh Saathi, Minister of finance moved that ‘ The Delhi

Luxuries Tax on Commodities Bill, 2001 be taken into considerm motion was
put to vote and adopted. Minister of Finance explained the provisions of the Bill and
the need thereof Sh. Mukesh Sharma also placed his views on the Bill. The Bill,
thereafter, was taken up for clause to clause consideration :-

Sh. Mukesh Sharma withdrew his amendment in Clause 2(g) with the leave of the
Housc,

Sh. Mukesh Sharma moved the lollowing amendment in Clausc 2(k) :

Words * but does not include any quantity of such luxuries held in stock on the date of
commencement of this Act’ be deleted”.

The amendment was put to vote and adopted.
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Clausc 2 to 7 were put to vote and adopted.

Sh. Mukesh Sharma withdrew amendments in Clause 8(2) and 12(1)(f) with
the leave of the House.

Clause 8 to 17 was put to vote and adopted.

Sh. Mukesh Sharma moved amendment in Clause 18(4) of the Hindi

version of the Bill as followys : |
«qEF "UTT B FO"UTT WY wET ATy | »

The amendment was put to vote and adopted.
Clause 18 and 19 werc put to vote and adopted.

Sh. Mukesh Sharma withdrew amendment in S1 No 5 of Schedule with the
leave of the House.

Sh. Mukesh Sharma moved the following amendment in sl No 6 of the

Schedule :

Add words * all vehicles above capacity of 1300 CC’ after words ‘automobile’”
The amendment was put to vote and adoped.

Sh. Mukesh Sharma moved the following amendment in SI No 8 of the schedule:
“Delete words ‘exceeding the price range up to which exemption is granted
under Sec 5°”.

Amendment was put to vote and adopted.

Sh. Mukesh Sharma moved the following amendment in S1 No 9 of schedule
Insert words “all luxury televisions” in place of words “30 inches” .
Amendment was put to vote and adopted.

Sh. Mukesh Sharma moved the following amendment in SI No 15 of schedule:
Delete words * above the capacity up to which the exemption is granted

under Sec 57,

The amendment was put to vote and adopted.

Sh. Mukesh Sharma moved the following amendment to add the following items
afler SI No 15 in the schedule;

16, Indian made forcign liquor.

17. Cosmietics, toilet goods including hair dyes, oil, soaps, shampoos
exceeding the price range up to which exemption is granted under sec 5.

18. Music systems exceeding the price range up to which exemption is
granted under sec 5.

19. Bathroom fittings and ceramic tiles exceeding the price range up to
which exemption is granted under Sec 5.

20. Automobile accessorics exceeding the price range up to which
exemption is granted under Sec 3. '

21, Refrigerators, Automatic Washing Machines exceeding the price range up to
which exemption is granted under Sec 5.

22, All items imported under the WTO list excluding medicincs.

23 Ivory articles exceeding the price range up to which exemption is granted under
Sec 5.

24, All arms, ammunitions and accessories excluding defence, para-military and
police purposes.

25, All tobacco items used in traditional /rural smoking cquipments shall be

exempled from any tax. .‘
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Schedule was put to vote and adopted.

Clause I, Precamble and title was pul to vote and adopted.

5.39PM Minister of Finance moved that the Bill be passcd. Bill was put to vote and
adopted.
12, 5.40 PM 2. Smt Shiela Dikshit, Chief Minister moved that “The Delhi Right to Information

Bill be taken into consideration. The motion was put to vote and adopted. Chief
Minister explained the provisions of the Bill. The following members participated in the
debate :-

Sh. Ajay Maken

Smt Kiran Walia

Dr Harsh Vardhan

Chief Minister replied to the debate. Thereafter clause to clause consideration of
the Bill was taken up. )

Smt Kiran Walia, Sh. Veer Singh, Sh. Amrish Singh Gautam, Sh. Rajesh Jain
and Sh. Ramakant Goswami withdrew their amendments with the leave of the
House.

Sh. Mukesh Sharma moved the following amendment in Clausce 2(a) -
Substitute words ‘from time to time in official gazctte’ aller the words :
‘Government’

The amendment was put to vote and adopted.

Sh. Mukesh Sharma withdrew amendments in Clause 2© and 2(N)(i) with the
leave of the House.

Sh. Mukesh Sharma moved the following amendment in Clause 2:-

Add new sub-clause to clause 2 “ prescribed means as prescribed in rules”
The amendment was put to vote and adopted.

Clause 2 was put to votc and adopted.

Sh. Mukesh Sharma withdrew his amendment in Clause 3.

Clause 3 was put to vote and adopted.

Sh. Mukesh Sharma withdrew his amendment in Clause 4(b) with the leave
of the House and moved the following amendment in Clause 4(b)(iv) :
Add words ‘lawsand bye-laws’ before words * rules”

The amendment was put to vote and adopted.

Clause 4 was put to vote and adopted.

Sh. Mukesh Sharma moved the following amendment in Clause 5(2):
Insert words * but normally within 15 days’ afier words * as soon as
practicable”

The amendment was put to vote and adopted.

Clause 5 was put to vote and adopted.

Sh. Mukesh Sharma withdrew his amendment in clause 6(1) with the leave
of the House.

Clause 6 was put to vote and adopted.

Sh. Mukesh Sharma withdrew his amendment in Clause 7 with the lcave
of the House,

Clause 7 was put to vote and adopted.
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13. 6.28 PM
14, 6.29 PM
Place : Delhi

Date : 9™ April 2001
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Sh. Mukesh Sharma withdrew his amendment for a new clause afler clause 7 with the
leave of the House.

Clause 8 was put to vote and adopted.

Sh. Mukesh Sharma withdrew his amendment for a new clause aler clause 9 with the 1
leave of the House.

Clausc 9 was put (o volc and adopled.

Sh. Mukesh Sharma moved the following amendment to Clause 10(2)(b) to add the
following proviso:

“ Provided if the Chief Minister is the Minister Incharge for the Administrative
Reforms Department, then the Finance Minister shall be the Member”,

The amendment was put to vote and adopted.

Sh. Mukesh Sharma moved the following amendment to Clause 10(2)( ¢) :-
Add words after the word ‘ten’ as * of which three members shall be

the elected representatives of the Legislative Assembly of the NCT of

Delhi and of which one shall be women, to be nominated by the Speaker

of Assembly of NCT of Delhi” '

Amendment was put to vote and adopted.

Clause 10 to 12 were put to vote and adopled.

Sh. Mukesh Sharma moved the following amendment for a new clause

after Clause 13 :

“ Laying of Report of State Council : The Chairperson shall cause to be

laid on the Table of the House Annual Report of State Council”,

Amendment was put to vote and adopted.

‘Clauses 13 to 15 were put to vote and adopted.

Clawse 1, Preamble and Title were put to vote adnd adopted.

Chief Minister moved that the Bill be passed. Bill was put to vote
and Bill was passed.

Chair info-rmed the House that as per message received from DCP(South)
Sh. Shish Pal had been released.

House adjourned sine-die. (National Anthem — Jana Gana Mana).

S.K. Sharma
Secretary
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